
Ar.r,Act,further to 3mend the,,Indian,Ligb;thouse Act, 1947. 

BE it enacted by Parliament in the Twenty-seye-nth Year of the 

Rcpublic of India as follows : - 

.B A&) Thjs Act may be called the Indian Lighthouse, .(Amendment) Bhor,t 
LC+, 1876. title and 

commen- 
cement. 

?L@)) I~~sha~~~~~~me~into:f~rce on such date as\tbe Centrgl 139vernment 

may, by notification in the Oficial Gazette, appoint. 

17 of 1927. , .,$2.ir~-secljpn - 1 of the Indian L,igh.tlxouse Act, 1927 (ll~yillaf$er refer- 

r.~:;tcolcgs the priqpgp81 bet), , in  s~b-secbion ( I ) ,  j the vvordr~'!lindian" shall 

, 3.; Fbg~wbo@t; the p,p~nc;~p,ql ,Act, .for the axpce~sion ':Customs- 

co~Llectorl', nvherever it  a occurs, ,the expressioh "proper officer shall be 

substituted. 

Amehd- 
ment of 
Section 1. 

Substi- 
tution of 
the words 
"Proper 
OWcer" 
for  the  
Word 
"C~lstonls- 
Collector" 



Amend- 4. In section 2 of the principal Act,- 
men.t of 
section 2, (i) clause (a) shall be omitted; 

(ii) in clause (h),  the word "and" occurring at the end shall 
be omitted; 

(iii) after clause (h), the following clause shall be inserted, 
namely: - I 

'(hh) ''ppoper officer", in relation to any functions to be 
perfqrmed under this Act, means the officer of Customs who is 
assigned those functions by the Central Board of Excise and 
Customs constituted under the Central Boards of Revenue Act, 
1963, and includes any person appointed by the Central Gov- 5 4 0 ~  lSG3. 

ernment to discharge the functions of a proper offices under 
this Act;'; 

(iv) in clause (i), for the words and figu,res "Indian Merchant 21 of lgZ3. 

t: 1923", the words and figures "Merchant Shipping Act1 44 of 1958. 

1958" shall be substituted. 

Amend- 5. In sub-section (1) of section 10 of the principal Act, for the y.vords 
ment of "fifty iiaye paise per ton", the words "one rupee and fifty paise per 
section ton" shall be substituted. 
10. 
Amend. 6. In section 12 of the principal Act,- 
ment of 
eection (i) for sub-section (I) ,  the fallowing sub-section shall be s ~ b -  
12. stituted, namely: - 

I 

"(1) For the purpose of the levy of light-dues, a ship's ton- 
nage shall be reckoned as under the Merchant Shipping Act, 
1958, for dues payable on a ship's tonnage."; 

44 of 1958. 

(ii) in sub-section (Z), for clause ('a), the following clause 
shall be substituted, namely : - 

"(a)  if the ship is registered under any law for the time 
being in force in India or under the law of any country, other 
than India, being a country the ships of which are 'recognised i 

or accepted by the Central Government to be of the tohnage 
denoted in their certificates of registry or other national papers 
under any order made under any enactmelit repealed by sub- 
section ( 1 )  of section 461 of the Merchant Shipping Act, 1958, 44 of 1958. 

and continued in force under clause (a) of sub-section (3) of 
that section 0:. under any rule made under clause (b) of sub- 
section (2) of section 74 of the said Act (any such ship being 
hereafter in !his section referl-ed to as registered ship), require 
the owiler or master or other pel-son I~aving possession of the 
ship's register or othel papers de~~ot ing  her tonilage to produce 
the same for inspection and, if such owner, inastcr or other 
person reluses or neglects to produce the register or  papers, as 
tlic case inay be, or othcrulisc to satisfy the propw ollicer as to 
thc tonnage of thr ship, c :lust 111~. sl~i l )  to Ile .;lrlctl a11c1 the 
t (>:>: l :<~~ ? / #  !>(> 2 : ; c c " r ~ 2 i l ~ ~  \I; c,; ". 
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1. After section 19 of the principal Act and before the heading Insertion 
" A  CCOUNTS", the fol10,wing section shall be inserted, namely: - of new 

section 
19A. 

"19ti. Fees may be charged for providing assistance to ships for Fees. 
calibrating their Wireless Direction Finders and for rendering other 
services to vessels, a t  such rates as the Central Government may 
specify in the rules made under this Act.". 

8. Section 20A of the principal Act and the heading "DELEGATION OF 

POWERS" occurring before that section shall be omitted. 

9. In section 21 of the principal Act,- 

(i) in sub-section ( I ) ,  for the words "may make rules", the 
words "may, by notification in the Official Gazette, make rules" 
shall be substituted; 

(ii) in sub-section (2) ,- 
((I) in clause ( c ) ,  thc word "and" occurring a t  the e r~d  

shall be omitted; 

(b) after clause (c), the following clause shall be inserted, 
namely : - 

" (cc) the rates of fees for providing assistance to ships 
for calibrating their Wireless Di rec t io~  Finders and for ren- 
dering other services to vessels;"; 

(c) after sub-section (2), the following sub-section shall be 
inserted, namely: - 

"(3) Every rule made by the Central Government under 
this section shall be laid, as soon as may be after it is made, 
bef&e each Iiouse or" Parliament while i t  is in session for 
a total period of thirty days which may be comprised in 
one session or in two or more successive sessions, and if, 
before the expiry of the session immediately following 
the session or the successive sessions aforesaid, both Houses 
agree in making any modification in the rule, or both Houses 
agree that the rule should not be made, the rule shall there- 

:' after have effect only in such modified form or be 3f no 
effect, as the case may be; so, however, that any such 
modification or annulment shall be without prejudice to 
the  validity of anything previously done under that rule.". 

Omission 
of section 
20A. 

Amend- 
ment of 
section 21. 


